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HOUSING DEPARTMENT 

Hutatma Rajguru Chowk, Madam Cama Marg, 
Mantralaya, Mumbai 400 032, dated the 9th March 2022. 

NOTICE 

MAHARASHTRA SLUM AREAS (IMPROVEMENT, CLEARANCE AND REDEVELOPMENT) ACT, 1971. 

No. Bhusampa-2021/C.R.15/Zopani-2.—Whercas, on representation from the Chicf Exccutive Officer, Slum 

Rehabilitation Authority, Bandra, Mumbai, it appears to the Government of Maharashtra that in order to enable 

the said Authority to implement the Slum Rehabilitation Scheme in relation to the Slum Rehabilitation Area 

mentioned in the Schedule appended hereto (hereinafter referred to as “the said Schedule”), it is necessary that 

the land specified in the said Schedule (hereinafter referred to as “the said land”), should be acquired; 

And whereas, as required by the proviso to sub-section (1) of section 14 of Chapter V read with paragraph 

(A) of sub-clause (i) of clause (c) of scction 3D of Chapter I-A of the Maharashtra Slum Arcas (Improvement, 

Clearance and Redevelopment) Act, 1971 (Mah. XXVIII of 1971) (hereinafter referred to as “the said Act”), the 

Chief Executive Officer, Slum Rehabilitation Authority, Bandra, Mumbai, has by his Notice No. 

SRA/Dy.Coll./Te-6/Bhusampa/C.R.63/Sunavani/2018/25616, dated the 26th December 2018, served in 

prescribed manner and also by notice published in the daily Marathi newspaper “Maharashtra Times” and 

English newspaper “The Economic Times” dated the 31st July 2018, and also by affixing on the conspicuous 

part in the premises of the said land, as provided in section 36 of the said Act, called upon the persons mentioned 

in column (6) of the said Schedule, who arc the owners of the said land or any other person interested thercin to 

show cause, within fifteen days from the date of its publication in the newspapers, as to why the proposal to 

acquire the said land for implementation of the Slum Rehabilitation Scheme for the concerned protected slum 

dwellers should not be sent to the State Government for approval; 

And whereas, the Chief Executive Officer, Slum Rehabilitation Authority, Bandra, Mumbai, after 

considering the objections received in this behalf for the acquisition of the said land, pleading received on behalf 

of the proposed Co-opcrative Housing Socicty of the slum dwellers, entrics as to the rights in the land record, 

reservation in the development plan and the legitimate request of the protected slum dwellers, by his 

representation dated the 11th December 2020, has submitted the report for the acquisition of the said land; 

And whereas, as required by the first proviso to sub-section (1) of section 14 of Chapter V read with 

paragraph (A) of sub-clause (i) of clause (c) of section 3D of Chapter I-A of the said Act, on representation 

from the Chief Executive Officer, Slum Rehabilitation Authority, Bandra, Mumbai and after considering his 

report it appears to the State Government that in order to cnable the Slum Rehabilitation Authority to carry out 

the development under the Slum Rehabilitation Scheme in the Slum Rehabilitation Area mentioned in the said 

Schedule, the said land should be acquired; 

Now, therefore, in exercise of the powers conferred by sub-scction (1) of section 14 read with paragraph 

(A) of sub-clause (1) of clause (c) of section 3D of Chapter I-A of the said Act, the Government of Maharashtra 

hereby declares, by this notice that, it has decided to acquire the said land.
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Schedule 

District Taluka | Village C.T.S. | Approximate arca | Name of the owners or other 

No. of the land decided | interested person of the land 

to be acquired decided to be acquired. 
(in square meters). 

() (2) (3) (4) (5) (6) 

Mumbai |Borivali | Malad (E) 725 58.7 Kabjedar- 
Suburban (Survey No. 280 Part 3/1) 

Partner of M/s Cosmic 

Developer 
Naim Naruddin Shamsi 

Musa Moiddin Shaikh 
Kabjedar- 
(Survey No. 280 Part 3/2) 

Popat Maruti Dhanvat 

Total 58.7 

Boundaries :- 

C.T.S. No. On the East by | On the West by | On the North by | On the South by 

Village Malad (E), C.T.S.No. Joint Road C.T.S.No. C.T.S.No. 
Taluka Borivali, T17/A TIA 726 

725             
  

By order and in the name of the Governor of Maharashtra, 

S. B. TUMBARE, 

Deputy Secretary to Government. 
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